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NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL
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Heard 'irs ReMohapatra, Id. Counsel for
the applicant and Mr. B.Dash, Ld. additional
Standing Counsel.

By f£filing a memo dated 15.02.05, the

acplicant has submitted that in the meantime
he has heen granted promotion to the post of
LDC we.e.f. 7e12.,04. He has also enclosed a

of the order and the joining report with

He has, ther=fore, submitted that he
does not want to prosecute further the matter.

Having heard hoth the sides and having

considered the submission made by the applicant

this 0O.2. 1 of being infructuous.
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